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5. The occupier shall htll.imain lhe Eleccro Maghetlc Flow Meters/waler Meters installed at the inlet of
the water supply connection for each of the purposes mentioned below for assessing the quantity o f
water used and ensuring that such meters are easily accessible for inspection and maintenance and for
other purposes of the Act. 
a. Industrial Cooling, Spraying in mine pits or boiler feed. 
b. Domestic purpose. 
c. Process. 

6, The occupier shall maintain the Electro Magnetic Flow Meters with computer recording arrangement 
for measuring the quantity of effluent generated and treated for the monitoring purposes of the Act. 

7. Log book for each of the unit operations of ETP have to be maintained to reflect the working
condition of ETP along with the readings of the Electro Magnetic Flow Meters installed to assess
effluent quantity and the same shall be furnished for verification of the Board officials during
inspection.

8. The occupier shall at his own cost get the sample.  of effluent/surface water/hrround watt:r collected in 
and around the unit by Board officials and analyzed by the TNPC Board Laboratory periodically. 

9. Any upset condition in any of the plants of the factory which is, likely to result in increased effluent
discharge and result in violation of the standards mentioned in S1. No.3 above shall be reported to the
Member Secretary / Joint Chief Environmental Engineer-Monitoring and the concerned
District/ Assistant Environmental Engineer of the Board by e-mail immediately and subsequently by
Post with full details of such upset condition. 

10. The occupier s,hall always c >mply ttnd carryolll the order/direcrions issued by the Board in this
Consent Order and from time to time without any negligence. The occupier shall be liable for action as
per provi ·i ns of the Act in case of non compliance of any order/directions is.-ued. 

11. The occupier shall develop adequate width of green belt at the rate of 400 numbers of trees per
Hectare. 

12. The occupier shall prov'ide and maintain rain water harvesting facilities. 
13. The occupier shall ensure that there shall not be any discharge of effluent either treated or untreated 

into storm water drain at any point of time. 
14. In the case of zero liquid discharge of effluent units, the occupier shall a<lhen: Lhe following conditions 

as laid under. 
i). The Qccupier shall ensure zero li4uid disc;harge f effluei:n, thereby no discharge of untreated /
treated efiluent on land or into any water bodies either inside or outside the premises at any point of
time. 
ii) The occupier shall operate and maintain the Zero liquid discharge treatment components
comprising of Primary, Second uy and tertiary treatment systems at nil times and ensure that l11e RO
permeate/Evaporalor condensate shaII be recycled iu rhe process and the iinaLRO reject shall be 
disposed off with the rejccr manugcmcnl system ensuring zero liquid discharge of effluents in the
premises. 
iii The occupier shall operate and maintain the reject management system effc c1ively and recover the
salrfrom the system which shall be reusi::d in the process if reusable or shall be disposed off as ETP
sludge. 
iv) In case of failure to achieve zern discharge of eftluenis for any reason, the occupier shall s1op its 
production and operations forthwi1h and shall be repor1ed w the Member Secretary/Joint Chief
Environmen1al Enginecr-Monitoiing and the concerned Di 'trice/As i!;tant Environmental Engineer of
the Board by e-mail immediately and ·ubsequemly by Post with full details of such upset c0ndirion. 
v) The occupier shal'I reshm the production only after ascertainit1g that rhe Zero discharge trentmenl 
system can perform effeccivt:Iy for a hieving zer di:-:charge nf effluenr:.
Additional Conditions: 
l . The unit shall treat and dispose the sewage through septic tank, Dispersion trench / Soak pit

arrangement. __ 
2. The unit shall ensure that the wet scrubber bleed off is recycled back in the scrubber system after
filtration. 
3. The unit shall dispose the solid waste for further beneficial purpose only without accumulation 
within the unit premises. 
4. In case of revision of consent fee by the Government, the unit shall remit che difference in amount 
within one month from the date of notification. Failing to remit the consent foe. this onsent order will
be withdrawn without any notice and further action will be initiated against the unit as per law. 

5 

District Environm ntal Engineer, 
Tamil Nadu Pollution Control Board, 

HOSUR 
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• 4/5/24 , 3:49 PM Report Part 1 

APPENDIX I 
{See Paragraph-6) 

FORM 1 

Note : If space provided against any parameter is inadequate, Kindly upload supporting document 
urtder 'Additional Attachments if any' at the last part of the Forml. Please note that all such 
Ar-1nexures must be part of single pdf document. 

{t) Basic Information 
s . N o, I 1tem I Details 

1. 

2. 

3. 

4. 

s .  

6. 

7. 

8. 

9. 

Is your project Comes under Notified 
No Industrial Area 

Whether proposal involved violation of EIA N/A notification 

Weather Consent to Establishment N/A Obtained 

Upload copy o f  CTE N/A 

Name o f  the Project/s I Meenakshi Udyog (India) Pvt Ltd - Proposed expansion o f
existing steel rolling mill 

Brief summary of project I Annexure-Brle( sutnmaI:v. o f  Rroject
Proposal Number I IA/TN/IND/156666/2020
Project Cost l 2 soo  lacs

S. No. in the schedule I 3(a) Metallurgical industries (ferrous & non ferrous)
Project Sector I Industrial Projects - 1 

Proposed capacity/area/length/tonnage to 
be handled/command area/lease 1,80,000 T/A ha. 
area/number or  wells to be drilled 

New/Expansion/Modernization !New

Existing Capacity/Area etc. 4.87 ha.

Category o f  project i.e. 'A' or 'B' A

Does it attract the general condition? If  Ives
yes, please specify 
d) I Inter-State boundaries and international boundaries

Does it attract the specific condition? If  yes,I N please specify 0 

Location o f  the project IHosur 
Shape of the project land I Block (Polygon)

Uploaded GPS file I �nnexure-GPS file 
Uploaded copy of survey o f  India Toposheet J Annexure-Survev. of India togosheet 

Plot/Survey/Khasra No. 1291/1, 291/2A, 291/2B, 291/3A, 291/3B, 291/4A, 292/4A,
292/4B, 292/SA & 292/SB 

Town / Village I Kalugonda palli
State of the project !Tamil Nadu

Details of State of the project 

S.no I State Name I District Name I Tehsil Name 

https://environmentclearance.nlc.in/auth/FORM_A_PDF.aspx?caUd=IAfrNIIND/156666/202D&pid=New 

I 
I 

I 

I 
I 

I 
I 
I 
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To 

F. No. J-11011/199/2020-IA. II(I) 
Government of India 

Ministry of Environment, Forest and Climate Change 
(Impact Assessment Division) 

Indira Paryavaran Bhawan 
Jor Bagh Road, Aliganj, 

New Delhi - 110003 
E-mail: dirind-moefcc@gov.in 

Tel: 011-24695368 

Dated: 22nd October, 2020 

Shri. Salil, 
Director, 
Mis. Meenakshi Udyog (India) Pvt Ltd, 
Kapakkal Village Roa-Via Ullivemapalli Hosur, 
Thally Road, Krishnagiri District, 
Tamil Nadu. 
Email: meenaksbiudvogl 8@gmail.com: Tel: 044-26823 l 90 

Subject: Expansion of capacities of MS Ingots to Billets from 30,000 MT/Annum to 
1,91,000MT/ Annum and TMT Rods from 60,000 MT/Annum to I, 80,000 MT/ 
Annum by Mis. Meenaksbi Udyog (India) Private Limited located at 
Kalugondapalli Village, Denkanikotta Taluk, Krisbnagiri District, Tamil 
Nadu - Prescribing of Terms of Reference - regarding. 

Sir. 
I. This refers to the online application of Mis. Meenakshi Udyog (India) Private Limited

made vide online proposal no. lA/TN/IND/l 56666/2020 dated 09/09/2020 along with the
application in prescribed format (Form-I), copy of  pre-feasibility report, proposed ToRs
and sought for Terms of Reference (ToR) for undertaking detailed EIA study as per the
EIA Notification, 2006 for the project mentioned above. The proposed project activity is
listed at S. No. 3(a) Metallurgical industries (ferrous & non-ferrous) under Category " f f '
o f  the schedule of the EIA Notification, 2006. However, due to the applicability of general
condition i.e., existence of inter-state boundaries within 5km radius of the project site
(Tamil Nadu & Kamataka). the project is being appraised at Central Level as Category
'A'.

2. The proposal cited above was considered during the 23 rd  meeting of Re-Constituted Expert
Appraisal Committee [EAC] (Industry-I) held on 28-301h September, 2020. The EAC
proceedings of the proposal cited above is given as below.

Details submitted by the project proponent 
3. Mis. Meenakshi Udyog (India) Private Limited proposes to install an expansion of  existing

manufacturing unit for the manufacturing of MS Ingots 30,000 MT/Annum (Intermediate)
& TMT Rods of 60,000 MT/ Annum (Final Product). It is proposed to set up the plant for
expansion of capacities of MS Ingots to BiJ!ets from 30,000 MT/Annum to
1,91,000MT/Annum (Intermediate product) and TMT Rods from 60,000 MT/Annum to
l,80.000 MT/ Annum (Final product) based on Thermo Mechanical Treatmenttechnology.

4. The existing project was accorded Consent to Operate by Tamil Nadu Pollution Control
Board vide Consent Order no. l 70528826199 validity of CTO is up to March 31, 2020.

Terms o f  &ferenc  ji,r pro1ec1 litfrd .. £xpan.,ion of capac/1/es o f  .\IS Ingots ro Billers from Jn,rmo .llf'Annr,m ro J, 9 I JJOOVT: Atrnum 011d 
T.\fT Rods from 61J.nno .\fT.'.4nnum to I. 811.000 MT" A,rnrmr by .\l's, .\le1mokslri C.:dyog (Jn,lio/ Prn·a,e LJmited located or KalugomJapalli 
Village. De11ka11iko110 Ta/11/c. Kri.sh11agiri Diirrict. Tamil .\"ad11 0 0 •  
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